DELHI LEGISLATIVE ASSEMBLY
 Bulletin Part – I

(Brief summary of proceedings)

Monday 17th September, 2007/ 26 Bhadrapada 1929 (Saka)
       No. 85

	1
	2.03

 PM


	                        Ch. Prem Singh, Hon'ble Speaker in Chair.          

	2
	 2.04

 PM
	Question Hours: Starred questions No.61-64 were asked and replied. Replies to starred questions No.65-80 and un-starred questions No. 184-252  were placed on the table. 

	3
	3.01

PM
	Special Mention (Rule 280):  The following Members  raised matters under Rule 280:-

1. Shri Ramesh Bidhuri (Chief Minister intervened)

2. Shri O.P. Babber

3. Dr. Jagdish Mukhi

4. Shri Mala Ram Gangwal(Minister of Power intervened)

5. Shri Sahab Singh Chauhan(Minister of Health intervened)

6. Shri Mohan Singh Bisht

7. Shri Kulwant Rana

8. Shri Mahabal Mishra

9. Sri Mange Ram Garg

10. Shri Bheeshm Sharma (Minister of Power intervened)

11. Shri Vijay Jolly

12. Shri Veer Singh Dhingan

13. Shri Tarvinder Singh Marwah(Minister of Development intervened)
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	3.51

PM
	Presentation of Reports:

1. Dr.Jagdish Mukhi presented  Second Report of Government Assurance Committee with the leave of the House.
2. Shri Jile Singh Chauhan presented  First Report of Estimate Committee with the leave of the House.   

3. Smt. Anjali Rai  presented  Second Report of Rules Committee  with the leave of the  House.
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	3.53

PM
	Adoption of Reports:

1. Shri Ramakant Goswami moved  the following Motion “That this House agrees with the Thirteenth Report of the Business Advisory Committee presented on 14th September,2007”
 The Motion was adopted by voice vote

2. Shri Ramakant Goswami moved the following motion “That this House agrees with the Tenth  Report of the Private Members Bills and Resolutions Committee   presented on14th September,2007.”

         The Motion was adopted by voice vote



	6
	3.54

PM
	    Papers  laid on the Table:

 I. Dr. A.K. Walia, Minister of Finance,  laid the following Notifications:-

1. No. F.13(1)/VS/DES/2006/1324-44 dated 14.2.2007 regarding Amendment in Delhi Registration of Births & Deaths Rules 1999" in Form No.1(Relating to Birth Report),  Form No.2(Relating to Death Report) , Form No.5(relating to Birth Certificate)  and Form No.6 (Relating to Birth Certificate), issued under Section 30 of 'Registration of Births & Deaths Act 1969

2. No. F.3(2)/Fin.(T&E))/2007-08(i) dsfte/352 dated 14.5.2007 regarding Amendments in the Fist Schedule of the Delhi Value Added Tax Act, 2004.

3. No. F.3(2)/Fin. (T&E)/2007-08(ii) dsfte/351 dated 14.5.2007 regarding Amendment in the Third Schedule of the Delhi Value Added Tax Act, 2004.

4. No.F.3(2)/Fin.(T&E)/2007-08(iii)dsfte/354 dated 14.5.2007 regarding Amendment the Central Sales Tax Act, 1956.

5. No. F.3(2)/Fin.(T&E)/2007-08(iv) dsfte/353. dated 14.5.2007 regarding Amendment of rule 7 the Delhi Value Added Tax Rule, 2005.

6. No. F.3(8)Fin.(T&E)/2007-08/dsfte/428 dated 5.6.2007 regarding amendment to clause (zd) of Sub-section (1) of section 2 of the Delhi Value Added Tax (definition of sale)

7. No.F.12(1)/Fin.(T&E)/2007-2008/dsfte/436 dated 7.6.2007 regarding amendment exemption from payment of entertainment tax for admission of sports like swimming and other sports activities organised by schools or colleges or gymnasiums.

8. No. F3(12)/Fin.T&E)/2007-08/dsted/510 dated 10.7.2007. regarding amendments in the Sixth Schedule the Delhi Value Added Tax Act, 2004.

9. No.F.7/86/CF/2006-07/dsfte/553 dated 25.7.2007 regarding Delhi Chit Fund Rule,2007.

10. No.F.1(22)/P-II/VAT/Act/2007/330-339 dated 17.8.2007 regarding filling    of return in Form DVAT 17

II.  Shri Mangat Ram Singhal, Minister of Labour  laid the following Notifications: -

1. No. F.1/1/(2)/97-LC/Estt./Vol.II(i)/4266 dated 28.5.07 issued under section 8 of the Industrial Disputes Act, 1947 regarding appointment of Ms. Mamta Tayal as Presiding Officer, Labour Court No.1 Kakardooma, Delhi. 

2. No. F.1/1/(2)/97-LC/Estt./Vol.II(i)/4267 dated 28.5.07 issued under section 8 of the Industrial Disputes Act,1947 regarding appointment of Shri Gurdeep Kumar as presiding Officer, Industrial Tribunal, No.II, Kakardooma, Delhi.

3. F.27(12)CIF/2002/Lab./4325-42 dated 12.6.07 issued under section 8 of the Factories Act regarding appointment of S/Shri Ram Sumiran Singh & Ram Narayan Dahiya as dy. Chief Inspector of Factories in the NCT of Delhi.

4. F.29(13)PF/Lab/07/200 dated 29.6.07 issued under section 17 of the Employees, Provident Fund and Miscellaneous Provision Act 1952 exempting thereby Delhi tourism and Transportation Development Corporation from operation of all provisions of Provident fund Scheme, 1952.

5. N. F.13/02/CLA/(PC/Lab./2007/2491 dated 12-7-07 issued under section 10 of Contract Labour (R&A) Act, 1970 to prohibit the employment of Contract Labour in the process, operation or work specified in the schedule in Office/establishment of PWD, Govt. of NCT of Delhi.

6. F.1/1/(2)/97-LC/Estt./Vol.II/214 dated 13.7.07 issued under section 8 of the Industrial Disputes Act, 1947 regarding appointment of Shri R.P.S. Teji as Presiding Officer, Labour Court No.XI, Kakardooma, Delhi.

7. F.1/1/(2)/97-LC/Estt./Vol.II/215 dated 13.7.07 issued under setion 8 of the Industrial disputes Act, 1947 regarding appointment of shri Sanjay Garg as Presiding Officer, Labour Court No. V. Kakardooma, Delhi

8. F.19(8)/05/LC/CIS/2843 dated 7-8-07 issued under the Delhi Shops and Establishment Act, 1954 inviting suggestions from public for amendment in Delhi Shops & Establishment Rules 1954 in the context of revival for registration under the said Act.

9. F. 1/1(2)/97-LC/Estt./Vol.II/6109 dated 20.8.07 issued under section 8 of the Industrial Disputes Act, 1947 regarding appointment of Shri Rakesh Siddhartha as Presiding Officer, Labour court No.XVII, Kakardooma, Delhi.

III Shri Raj Kumar Chauhan, Minister of Development & Revenue  laid the following Notifications: -

1. Dated 10.5.2007 regarding nomination of the members of the Khoya/Mawa marketing Committee, Bagh Diwar, Delhi.

2. Dated 10.5.2007 regarding nomination of the members of the Agricultural Produce marketing Committee, Najafgarh, Delhi.

3. Dated 10.5.07 regarding nomination of the members of the agricultural produce marketing Committee, Keshopur, Delhi.

4. Dated 10.5.2007 regarding nomination of the members of the Agricultural Produce Marketing Committee (Shahdara), Gazipur, Delhi.

5. Dated 10.5.2007 regarding nomination of the members of the Delhi Fodder Marketing Committee, Tikri kalan, Delhi.

6. dated 15.5.2007 regarding nomination of Chairman and Vice-Chairman of APMC Keshopur, Delhi.

7. Dated 15.5.2007, regarding nomination of Chairman and Vice-Chairman of the Delhi Fodder Marketing Committee, Tikri Kalan, Delhi.

8. Dated 16.5.2007, regarding nomination of Chairman and Vice-Chairman of the Khoya/Mawa Marketing Committee, Bagh Diwar, Delhi.

9. Dated 16.5.2007, regarding nomination of Chairman and Vice-Chairman of APMC(Shahdara), Gazipur, Delhi.

10. Dated 18.5.2007, regarding nomination of members of the Flower Marketing Committee, Mehrauli, Delhi 

11. Dated 28.5.2007, regarding reconstitutes of the Delhi Agricultural Marketing Board consisting of a Chairman and other Members. 
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	3.55

PM
	Legislative Proposals
I. Introduction of Government Bill:-

(1) ‘The National Law School of Delhi University Bill, 2007': Smt. Sheila Dikshit, Chief Minister  introduced ‘The National Law School of Delhi University Bill,2007' (Bill No.10 of  2007) with the leave of the House.

(2) 'Indian Stamp (Delhi Amendment) Bill, 2007':- Dr. A.K.Walia, Minister of Finance  introduced 'Indian Stamp (Delhi Amendment) Bill, 2007' (Bill No. 11 of 2007) with the leave of House.
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	3.56

PM
	House adjourned for half an hour

	9
	4.35

PM
	House reassembled.
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	4.36

PM
	 II. Consideration and passing of Bills:

1. Smt. Sheila Dikshit, Chief Minister  moved that ‘The Delhi Fire Service Bill, 2007 (Bill No.8  of  2007)’ introduced on 13th  September 2007 be considered. 

  Motion was adopted by voice vote. 

She also made a brief statement.

The following members participated in the debate:-

i) Shri Mukesh Sharma ( also moved his amendments)

ii) Shri Bheeshm Sharma( also moved his amendment)

iii) Dr. Jagdish Mukhi ( also moved his amendment)

iv) Dr. Kiran Walia.

The Bill was considered clause wise

The Chief Minister moved an amendment in Section 8 (1) of  ‘The Delhi Fire Service Bill, 2007 (Bill No.8  of  2007)’ wherein Government proposes to retain the original clause as approved by the Delhi Legislative Assembly in 2001 and the clause shall read as under:-

(1) For the directions and supervision of the Fire Service in Delhi, the Government shall appoint a Fire Officer to be the Director who shall exercise such powers and perform such duties and other functions as are specified by or under this Act.

The Chief Minister moved that ‘The Delhi Fire Service Bill, 2007 (Bill No.8  of  2007)’ be passed with above amendment.
The Motion was put to vote and adopted by voice vote.  

2. Shri Arvinder Singh Lovely , Minister of Tourism  moved that  ‘The National Capital Territory of Delhi (Incredible India) Bed & Breakfast Establishments (Registration & Regulation) Bill,2007 (Bill No. 9 of  2007) introduced on 13th  September 2007 be considered.

Motion was adopted by voice vote.

He also made a brief statement.

The Bill was considered clause wise

The Minister of Tourism moved that ‘The National Capital Territory of Delhi (Incredible India) Bed & Breakfast Establishments (Registration & Regulation) Bill,2007 (Bill No. 9 of  2007)be passed

     The Motion was put to vote and adopted by voice vote.



	11
	5.36
	Short Duration Discussion:

      Dr. Jagdish Mukhi initiated the discussion on the  "Situation arising out due to irregularities in the process of privatization of power and the continuing grim situation of power in the Capital after its privatization "
The following members participated in the discussion:-

1. Shri Subhash Sachdeva

2. Shri Ramesh Bidhuri

3. Shri Mukesh Sharma

4. Shri Shadi Ram 

5. Shri Sahab Singh Chauhan

6. Shri Tarvinder Singh Marwah
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	7.19

PM
	Quorum bell rang for lack of quorum

	13
	7.20

PM
	Quorum complete

Shri Tarvinder Singh Marwah continued

7. Shri Subhash Chopra
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	7.35

PM
	Shri Sahab Singh Chauhan raised issue of quorum (Quorum bell rang)
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	7.36

PM
	Quorum complete.

Shri Subhash Chopra continued
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	7.38

PM
	Dr. A.K. Walia, Minister of Power replied
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	7.50

PM
	House adjourned upto 2.00 PM on 18th September, 2007 .
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